HIGH COURT OF ANDHRA PRADESH AT AMARAVATHI

MAIN CASE: Crl.P.(SR).No.11680 of 2026

PROCEEDING SHEET

Sl. Office
No DATE ORDER Note
01. 1 21.10.2026 | AGD, J

Heard Sri. V. Sai Kumar, learned counsel
for Petitioner/Accused No.6 and Sri. M. Lakshmi
Narayana, learned Public Prosecutor in part.

The learned counsel for the Petitioner
submits that the F.I.R. is not uploaded, for which
the learned Public Prosecutor submits that he will
verify and ensure uploading of the F.I.R.

They both also have displayed some videos
and photographs, most of them are not part of the
record. In the meantime, the Petitioners and
Respondent shall file the videos and photographs
with Certificate under Section 63 of BSA, 2023.

List on 23.10.2026, before vacation bench.
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